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[Shri K. V. Raghunath Reddy.] section 17
of the Provident Fund Act, the Finance
Ministry will have to decide the investment
policy. The interest rates given on various
types of deposits vary. The investment policy
is decided by the Finance Ministry. On certain
depsits the interest rate is 10 per cent whereas
in the case of some others it may be less. Not-
withstanding that, a certain average is
maintained. Then, Sir, with regard to the point
raised by my friend, Shri D. P. Singh,
certainly I will look into it. I repeat, Sir, that I
do not want this to be treated as an assurance.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is :

"That the Bill further to amend the Coal
Mines Provident Fund, Family Pension and
Bonus Schemes Act, 1948. the Employees'
Provident Funds and Family Pension Fund
Act, 1952, the Wealth-tax Act, 1957 and
the Income-tax Act, 1961, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : We shall now take up the
clause-by-clause consideration of the Bill.

Clauses 2 to 41 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the BUI.

SHRI K. V. RAGHUNATHA REDDY:
Sir, I beg to move :

"That the Bill be passed.”

The question was proposed.

SHRI B. N. BANERJEE (Nominated) :
Sir, only one word I would like to say.

Sir, Mr. Raghunatha Reddy has brought
forward many healthy pieces of legislation on
the floor of this House for the benefit of
labour and for that he deserves our con-
gratulations. Sir, this Bill is also one such
piece of legislation under which an employee,
without making any contribution.
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gets some benefit and some money would be
payable to his family from this Fund on his
death. This is very good. But I would like to
tell him only one thing. The Employees'
Provident Fund organisation is very notorious
in the matter of delaying the payment of the
Provident Fund dues of the workers. Will Mr.
Raghunatha Reddy, who is pleading so much
for these poor persons, give an assurance that
he would issue instructions to the Provident
Fund offices that in the event of death of an
employee, where the Provident Fund moneys
become payable to his heirs and where the
extra money on account of the insurance
becomes payable, they should be paid without
any delay and that these cases would be given
prompt attention ? Sir, If this is not done,
whatever money he gives, whether it is eight
thousand rupees or nine thousand rupees, on
account of insurance, will be of no use.

SHRI K. V. RAGHUNATHA REDDY :
Sir, I have always treated Mr. Banerjee with
great respect, both as the former Secretary-
General of this House and as our present
colleague and I treat with great respect
whatever he says. Sir, even before he
mentioned this point on the floor of the
House, I have been myself thinking of calling
for a conference of the Regional Provident
Commissioners and for seeing in what manner
this insurance scheme should be implemented
with promptness and also for secing that the
benefit accrues to those affected people within
a period of ten days. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is :

"That the Bill be passed."

The motion was adopted.

THE DHOTEES (ADDITIONAL EXCISE
DUTY) REPEAL BILL, 1976

SHRI SANAT KUMAR RAHA (West
Bengal) : Sir, I would like to make a request. |
would request you not to take up this Bill
because I feel that we should not rush through
this Bill.
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SHRI B. N. BANERJEE (Nominated) : , Sir,
this is only a Repeal Bill and, therefore, it can
be taken up now and finished.

THE VICE-CHAIRMAN (SHRI LOKA- [
NATH MISRA) : I would like to inform the
House about the decision of the Business
Advisory Committee. The Business |
Advisory Committee has recommended—
which, ultimately, must have got the consent
of the House—that the House is to sit
normally up to six O'clock for the transaction
of business and, when it becomes necessary,
it has to sit beyond six O'clock. Today is one
such day when we have on the List of
Business this Bill and it is now only two
minutes to six and there is only one speaker.
If the honourable Minister can take just two
minutes to introduce this Bill, it will be good
and it can be finished. There is only one
speaker and he can take about five to ten
minutes and we can dispose of it.

SHRI VISHWANATH PRATAP
SINGH : We can take it up, Sir, today.

SHRI B. N. BANERIJEE : Sir, this Bill, as
its name suggests, is only a Repeal Bill—it is
called the Dhoties (Additional Excise Duty)
Repeal Bill, 1976, and, therefore, we can pass
it and it need not be delayed.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : Sir, 1
beg to move :

That the Bill to repeal the Dhoties
(Additional Excise Duty) Act, 1953, as
passed by the Lok Sabha, be taken into
consideration."

The question was proposed.

6 P.M.

SHRI SANAT KUMAR RAHA : Sir, 1
shall put only one question. By repealing this
Act, the Dhoties (Additional Excise Duty)
Act, 1953, is the Government supporting the
mill-owners or is it in the interest of the
handloom industry ? That should be
explained. Nothing else.
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SHRI VISHWANATH PRATAP
SINGH : Sir. I must thank the hon. Members
for their co-operation and also the suggestions
and questions they have put on this Bill. They
have been brief in their comments. I am
assured of their complete acceptance of the
proposal.

About the query raised by hon. Member,
Shri Raha, whether this will benefit the mill-
owners_ or it is otherwise, 1 must say
categorically that this Bill is not meant for the
benefit of the mill-owners. In 1950, as a
protection for the handloom industry some
reservation was made of certain dhoties having
borders exceeding half-an-inch width. As soon
as this was introduced, there was a fall in the
production of dhoties in the mill sector. In
1949, 5.48 million metres were produced in
the mills sector. It fell to 274 million metres.
But thereafter in 1951 and 1952, the produc-
tion again rose to 682 million metres. The
mills could somehow augment their pro-
duction of dhoties by taking advantage of the
description and making certain changes. Thus,
we saw that more measures were necessary
and that is why this Additional Excise Duty
Act of 1952 was brought in and a quota was
fixed. This excise duty was attracted on more
than 60 per cent of the production during a
specified period. This had its definite effect on
the production of dhoties. The production of
dhoties which was 325 million metres in 1963
fell down to 185 million metres in 1975.
During this period, the mills adjusted their
variety of production. Most of the mills went
off the production of dhoties and the
machinery that was required for dhoties had
been discarded. When it came to production of
controlled cloth, we found it necessary to
produce dhoties
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and we imposed an obligation that at least 20
per cent of dhoties should be produced. We
found that some mills had to make re-
adjustments to produce the necessary quantity
of dhoties under the controlled cloth sector.
The production, having gone down once,
never reached the level of 1952 and, therefore,
the necessity of the Additional Excise Duty
Act was no more and it became redundant.
There was another difficulty. While insisting
on the necessity of production of dhoties
under the 20 per cent controlled cloth
obligation, we found that this additional
excise duty was attracted and it became a tax
on that very quota which we went to sell
cheap to the poor sections. In this context
also, a revision was necessary.

As far as making dhoties available in
sufficient quantities in Bihar or in other parts
of the countries is concerned, we have laid
down a pattern of production under the
controlled cloth sector. The prices of
controlled cloth have not been allowed to rise
in order to keep down the prices. It has also
been decided that the controlled varieties of
dhoties and sarees will be produced in the
handloom sector in a phased manner. While
thanking the hon. Member, I commend the
Bill for the consideration of the House.

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : The question is :

"That the Bill to repeal the Dhoties

(Additional Excise Duty) Act, 1953, as

passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.
THE VICE-CHAIRMAN (SHRI LOKA-

NATH MISRA) : Now, we shall take up
clause-by-clause consideration of the Bill.

Clause 1 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI VISHWANATH PRATAP SINGH)
: I move :

"That the Bill be returned."

The question was put and the motion was
adopted.



